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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CU TTACK B ENCHsCQU TTACK,

ORI GINAL APPLICATION NO,.272 OF ;999,
Cuttack, this the 13th day of July, 2000,

KUMARI DE3AKI MOHANTA, - coe APPLICANT,
VIS,

UNION OR INDIA & ORS. ceae RESPONDEN TS,

FOR INSTRUCTIONS,
i whether it be referred tothe reporters or not? \{‘90

2. wheﬁher it be ciroulated to all the Benches of the
Central Agministrative Tribunal or not? [\\¢)
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CENTRAL ADMINISTRA TIVE TRIBUNAL
QU TTACK BENCH3sQJ TTACK.

RIGINAL APPLICATION NO,278 OF 1999,

CORAM 3
THE HONOQURABLE MR,. SOMNATH SOM, VICE-CHAIRMAN
AND
THE HONOQURABLE MR, G.NARASIMHAM,MBMBER (JUDL.).
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KUMARI BE3AKY MOHANTA,

23 years,

D/0.Sri BRubananda Mchan ta,

vill/pPosBartania, viagsaharpada, - Applicant,

By legal practitimersy My.B,.K,Padkhi, Advocate,
w @i St Sw
1. Union of India represented
throigh 1ts chief postmaster

General,orissa Circle,
Bhubaneswai,Dist.Kimda-l,

2, Superintendent of pst gefices,
Keonjhar pivision,
Keonjhargarh,

Distskeonjhar,

¢ Respondents,

By legal practitioner g M., S.Behera,
AMdl,standing Counsel (Central),




e

\\\w}\\

0 R D_E_R

MR, SOMNATH SOM, VICE-CHAIRMANg

In this Original Application under section
19 of the AdminiStr:’ative Tribunals ACt, 1985, the applicant
has prayed for quashing the order dated 17,5,1999 in which
he was given notice of one month for termination of her
appointment as Ep3pM,Bactania B.anch post Office, Respondents

have filed caunter opposing the prayer of the applicant,

2, We have heard My, P, K, Padhi, learned counsel
for the applicant and Mr,5,8¢hera, learmned Additional
Standing Ccoinsel appearing for the Respmdents and have

also pemised the recnords,

3. For the purpose of considering this griginal
Application, it 1is not necessary to go into too many facts
of this case , I¢ is wnly neCessagy.-to note that for £illing
up of the vacancy in the post of EDBPM,Bartania B3,.anch Pest
Office, the applicant's case was considered alongwith others
and shewas sclected ,given training and she joined on
28,7.1996 as mentiomed in page 2 of the cainter.one Kali

C .Mchata, approached this Tribunal in QA No, 42/96 allegkbg
irreguiaritg in the process of selection and the Tribunal
in their order dated 15, 4,199 directed that candidatures
of all the persons who were within the zone of cmsiderétim
s Iald be considered afresh by the Departmental Aunthoritlies
in accordance with the Riles and the best person amongst
them shald be appointed.I¢ is neCessary to note that at the
time of filing of oA 42/9% on 15.1.96 the present applicant

had mot been selected and she was not made a party in that
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case,By way of interim order in OA No.42/9% it was ordered
that any appointment made to the post of EDBRPM,Barthnia Bn,
shall be subject to the result of this ¢,A., Therefore,

after the 0A No.42/9 has been disposed of Departmental,
authorities issued the Impugned notice at Annexure-7 of the
present application and the applicant has already handed over
the charge to Qverseser miils n 18,7.199%9 as menti onedby
learnegd counsel for the applicant, I¢ has been submitted by

learned counsel for the petitioner that in pursuance of the

order dated 16,7.1996 at Annexure~2, applicant has joined

the post on 28,7,1996 and her services have been terminated om
17.7.1999.Sae has thus, campleted about three years of

service minus a fev days. I¢ is submitted by leamred counsel

for the petitisner that termination of her servicewr)xot becaus e
of any lapses on her part and imn view of this, accord%q to
the existing instructions of the DG Posts name of the applicant
shall be kept in a waiting list and she should be offered

al ternative employment by the Department, Fram the admitted
pleadings of the parties we fimd that the applicant was originally
sclected and because of the omer of this Tribunal im

OANo, 42/96 her services have been terminated,she had put inm

three years of service and therefore, we direct the Depart:menm’

Athoritbes to keep the petitimer's name in a waiting list
and offer her alternative employment as EDBPM in accordance

with the Circular of the DG Posts,

4, with the avove cdbservations and directioms, the

OA is disposed of,No costs. ,\
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